
CENTRAL ADMINISTRATIVE TRIBUNAl 
ERNAFIJLAM BENCH 

2. &Eo ,369 of 1994 

Thsday this the 17th day of March, 1994 

ORAM 

Hon'ble Mr.Justice Chéttur Sankaran Nair, Vice Chairman 

lion'ble ir.P. V. Venka takrihnan, A&ninistratjve Member 

C. K.James, S/o C. K. Koraji 
Lineman (Phone 
Telephone Exchange, 
Iiruppamt hare, 
Kottayam District. 	 ....Applicant 

(By Advocate Mr.George K Varghese) 

Vs. 

Ministry of Communjcetjox, Dptt. 
of Telecommunications, Govt. of India 
rep.by its Secretary, Sanchar Shaven 
New Delhi1. 

Chief General Manager (Telecom) 
Dptt. of Telecommunications, 
Trjvand3rwn. 

District Manager (Telecom) 
Department of Telecmmunications, 
Kotteyam, 

A.J.3acob, 	Regulzr Masdoor, 
Karij irappaily (Tel raphs) 
Kottayem Dist, 

S. K.Jayakumiir, Tnp.Status Masdoor 
O/o the Asst.Enginr(phon5) 

/ Kottayam South. 

T.I2LBabU, Regular Masdoor, 
General Manager Telecom Office, 
Kottayem. 

Shaji S.Nari, Temporary 5tatus Masdoor 
Kenjirapally (inbor) 
Sub Dlvi sional Of ficér, 
Telegraphs. 

P.P.Suren(fran, Regular Masdoor 
Of Elce of the 501 (Telegraphs) 
Pelal. 

N.Purushotheman, Regular Masdoor, 
0/0 the Sub Dlvi. Officer, 
Telegras Palai 

P.R. Ajayakuinar, Regular asdoor. 
0/0 the Asst.Engineer(phon5) 
Kottayam North,lKottayam. 

. . . . 2 

* 

:'• 



-2- 

ii. 	.G.Vikraman, Regular Masdoor 
C/o General Manager,Telecon, 
Kottayain. 

12, M.i<J(iiruvilla, Regular Masdoor 
O/o &I, Changanasserry 
Tel egraphs, Changanassery. 

13. P.N.Sureshkumar P1,Offict of 
the Asst.Engineer (Cables) 
Cable Construction, KottayaTl. 

14, P.N..Sojan, Regular Masdoor 
Office of the Sub Divisional 
Officer, Kanjirapai ly. 

L..ibraham Group 'D 
ff ice of the Jr.Telcom. Of ficer 

(Phones, Kanjirappally, 

?.J.Sebatian, Regular Masdoor 
Office of the General Manager 

/ 	(Telecom),Iottayam. 

G.Mohandas, Lineman 
Office of the Asst.Engineer 
(Phones), Kottayam North. 

T.K.irishnan)itty, Regular Masdoor 
Office of the SDI (Telegraphs) 
Chnganassery. 

M.R.Raniachandran Nair, Regular 
Masdoor, O/o the Asst.Engineer 
PRX, Cheriganassery. 

T.K.Kurjakose, Lineman,Cff ice 
of the SD0Telegrphs 
Channassery. 

219 S. Rajmohan Na ir, Lineman 
Office of the AE (Lhones),Palai. 

22. T.R.Surendran, Regular Masdoor 
0/0 the SDO(Telegraphs) Palai. 

23.. V.K,Mohan fl, Lineman 
Office of the Sub Divl.Offjcer 
(Tel egrphs) ,Palai. 

V,Mohanan, TSM,O'ffice of the 
Sub Divisibna]. Officer(Te]grehs) 
Vaikom. 

George Chacko, Sub Inp ector(0) 
Office of the Sub Divl.Officer, 
(Tegraphs), Palal. 	 .....Respondezt S 

(By Advocate Mr.C.Kochunni Nair, Sr.Centra]. Gt.tasidr 
counsel) for Respondents 1 to3. 
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ORDER 

CHETTIJR SANKARAN NAIR(J), VICE CHAXMItT 

Applicant who is working as a Lineman 

(Thones) seeks to quash appointments made pursuant 

to Annexures A6 and A7. 50 percent of the posts of 

Phone Mechanics are resezved for Linnan and similar 

catories. They are selected on the basis of an 

examination. Applicant wouk suhiit that he a 

matriculate, was given to understand that only non-

matriculates were eligible for consideration, while 

the position was not so. Due to this misapprehension 

(for which he has only himself to thank) he couid 

not take the examination and many of his juniors 

including Mazdoors got promoted, aibmits applicant. 

Even if all contentions can be accepted there will 

be no justification for quashing the selections, 4en 

those selected and appointed were eligible to be 

appointed even according to applicant. 

He may apply for the next selection and 

pursue his fortunes. We find no Illegality or error 

apparent onthe face of therecord to quash tI 

selection. Nor, is this a fit case to exercise the 

discretionary jurisdiction, in Epite of the prsuasive 

arguments of the learned counsel for applicant, 

We dismiss the application. No cOsts. 

Dated the 17th March, 1994. 

P.V.VENIATAKRiNAN 
ADMINISTRATIVE MEMBER 

k si 73. 

v -H C 1 ) 

CHETTUR SANFARAN NAIR(J) 
V ICE CHAIRMAN 


